FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/S PAVNI (MP) SOLAR PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/S PAVNI (MP) SOLAR PRIVATE LIMITED

(b) Details of authorized representatives
are available at:

2. Date of incorporation of corporate debtor | 19% July, 2021
3. Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4. Corporate Identity No. / Limited Liability | U40106DL2021FTC38385
Identification No. of corporate debtor
5. Address of the registered office and | Registered office address: 3393, 3rd Floor, Ranjet Nagar South
principal office (if any) of corporate debtor | Patel Nagar, Near Siddarth Hotel, Delhi - 110008
6. Insolvency commencement date in respect | 03.12.2024 (Copy of order received on 05.12.2024)
of corporate debtor
7. Estimated date of closure of insolvency | 19.05.2025
resolution process
8. Name and registration number of the | Mr. Rahul Jindal
insolvency professional acting as interim | IBBI Regd. No: IBBI/IPA-001/IP-P-02649/2021-2022/14048
resolution professional
9. Address and e-mail of the interim | IRP’s Address: 52/24, Ramjas Road, Karol Bagh, New Delhi-
resolution professional, as registered with | 110005
the Board Email Id: jindalrahul60@gmail.com
10. | Address and e-mail to be used for | 6772/2, Dev Nagar, Karol bagh, New Delhi- 110005
correspondence with the interim resolution
professional Email 1d: cirp.pavnisolar@gmail.com
11. | Last date for submission of claims 19.12.2024
12. | Classes of creditors, if any, under clause | Not applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a) Relevant Forms are available at:

https://ibbi.gov.in/downloadform.html
(b) Not applicable.

Notice is hereby given that the National Company Law Tribunal, Delhi Bench-II has ordered the commencement of
a corporate insolvency resolution process of M/s PAVNI (MP) SOLAR PRIVATE LIMITED on 03.12.2024 (Order
received on 05.12.2024).

The creditors of M/s PAVNI (MP) SOLAR PRIVATE LIMITED are hereby called upon to submit their claims with proof on

or before 19.12.2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [specify

class] in Form CA.
Not applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 06.12.2024
Place: Mumbai

Mr. Rahul Jindal

Interim Resolution Professional
IP Reg. No.: IBBI/IPA-001/IP-P-02649/2021-2022/14048
AFA valid upto 30.06.2025
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NOTICE OF LOSS OF SHARE CERTIFICATES
Hilica 5= hesety green ihat the following share certificaie(s) isswed by LARSEM & TOUBRD LTD (“the
Comparye”) are staied ta have been lost ar mesplaced and the registered shase holdan(s) aoplied for issue
uf duplicala shars cerificake|s)

Follo N REGISTERED CERT DIST DIST EQUITY
oilo NO. | sHARE HOLDER(S)) NO. FROM T0 SHARES
To4gzG14| AMEETA BINH (112368 | 5928860 5929212 | 3563
SANJAY MADHAY 1259048 ( 143858110
KULKARNI 143858462 | 353
375479 579900120 (579900825 | TOG
466781 620886068 |6G208BBGTT3 | TOG
TOTAL 2118
Any perzon wWho hasrhave § claim in réspect of the Sald certiticateds) should todge

figmedthelr claim with all supparting dacuments with the Gompany or Bfin Teghroiogies Lid
Sefanlum Tower B, Plot 31-32. Gachiboawll, Financhal district, Hyderabad-500032,  1F no vaild
and legitimate claim is received within 15 days from the date of publication of this notics, the
Company will procesd to issue duplicate share certificate|s) fo the share holder(s) listed
atvir and no durineeglalm would bienfertained from any olhor persanis)

Date: [Hama a5 per share carlilicala)

Flage: Madhay V. Kulkarni [Deceased) Pushpalala M, Kelkami (Deceased)

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulabion & of e insolvency and Banksuptcy Board of india
{fnsofvancy Resoftion Process for Corporate Persons) Regulations. 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/S PAVNI (MP) SOLAR PRIVATE LIMITED
RELEVANT PARTICULARS

1, | Mame ol Corporste Debiow

[ WS PRI (MP) SOLAR PRMITE LINITED

2 e of poration ofCorprats Db | 39y, 2021
3, [Authonty tnder which Corporste Debtar | ROG Delbi
_|Ecomorated] / Registered . i e
4, | Comorate kentity Mumber of Compoate | UE0I060CH21TFTCEERG
| Dbt
B, | Ackiress of the Registensd Office of Regiistered offioe addeess: 3353, 3 Foar, Rarjet
{Comorate Deitor Nagar South Patet Magan, Mear Siodarth Hiotel,

&5, | Insohenoy Comemencemet (obo in QAL 2022 (Copy of omior recenod on 42 2024
| rerspect of Corporeie Dabins

7 | Estrneted date of ciixung of Insthensy 19052025
{ Resolution Process |

A, |Mame and Registration Mumber of the Wi Rahur Andal
Irshvency Profssssonal acting as IBE] Fegrd Mo

| Intewiny Resciution Frofessional

: sciLmon Professio S FADOL/ P PO25A 20212022/ 14048
g, | Address and E-mail of e ienm

| IRP"s Address: 57/24, Ramjas Roac, Hamd Begh,

Stressed Asset Management Branch Chandigarh

SCO 137-138, Madhya Marg, Sector 8C, Chandigarh- 160008
sl  Phone : 0172-2721096, Email Id : ubin0578711@unionbankofindia.bank

A e s Sl Lo

Ref. No. SAM/CHD/8(6)/2024-25
To:
Borrowers: 1. M/s Mahabir Techno Limited, Regd. Address :- Village Umri, Thanesar, Kurukshetra on GT
Road, Adjacentto Transport Nagar.
2. Mr. Om Prakash Khurana S/o Sh. Bhagwan Dass ( Director), Address : a. House No. 433, Sector 13,
Kurukshetra. Address : b. House No. 480, Sector 13, Kurukshetra.

3. Mr. Rakesh Khurana S/o Sh. Om Prakash Khurana ( Director) (Since deceased through legal heirs).
Address : a. House No. 433, Sector 13, Kurukshetra. Address : b. House No. 480, Sector 13 Kurukshetra.
4. Mrs. Rama Khurana ( Director), Address : a. House No. 433, Sector 13, Kurukshetra. Address : b. House
No. 480, Sector 13 Kurukshetra.
Sir/Madam,
SUBJECT: SALE OF PROPERTY BELONGING TO MR. OM PRAKASH KHURANA IN THE A/C OF M/S
MAHABIR TECHNO LIMITED, FOR REALIZATION OF AMOUNT DUE TO BANK UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTERESTACT, 2002.
Union Bank of India, the secured creditor, caused a demand notice dated 03-08-2015 through its Authorised
Officer under Section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, calling upon you to pay the dues within the time stipulated therein. Since you failed to
comply with the said notice within the period stipulated, the Authorized Officer, has taken possession of the
movable and immovable secured assets under Section 13(4) of the Act read with Rule 6 and Rule 8 of Security
Interest (Enforcement) Rules, 2002 on 19-10-2015.
Even after taking possession of the secured assets, you have not paid the amount due to Bank. As such, it has
become necessary to sell the below mentioned property by holding public e-auction after 30 days from the date
of receipt of this notice through online mode.
The date and time of e auction along with the reserve price of the property and the details of the service provider,
in which the e auction to be conducted, shall be informed to you separately.
Therefore, if you pay the amount due to the bank along with subsequent interests, costs, charges and expenses
incurred by the Bank before the date of publication of sale notice, no further action shall be taken for sale of the
property and you can redeem your property as stipulated in section 13 (8 ) of the Act.

SCHEDULE OF THE PROPERTY
House No. 433, Sector 13, Urban Estate, Kurukshetra, Haryana measuring 420 Sq. Meter i.e. 502.32 Sq.

Date: 02-12-2024

Yards vide Sale Deed No. 1449/1 dated 09-07-1992 in the name of Sh. Om Prakash Khurana. Bounded As: Carpet_Araa Property Area 420,00 438 00 Four Only}
East : House No. 434, West : House No. 432, North : House No. 400 South : Road. Security Interest ID : T r 25000 s
; 1, Mr, Vishal . 5, 8,4921- | A1 that parl and parcel of he peoparty beann o~ Rs. 9,25,0000- (Rupee:
400009078020. Asset D 200009062542. You.rs falthfylly ik mup:g; Thitaer Lakh. Nire | Houss ,{E"m Carnprang ,_%;ﬂ_’;m O e i Mm?'ﬂh T“E_"ﬁf:ﬂ“
Date: 02-12-2024 Authorized Officer I%? M. Monika | Thousand  Four Hundred  and 2:"11%%‘;15“';35'; :‘ﬂ-‘l-#ﬂﬂhﬂ 15 i Dty 1 3-Now-2004 Theusand Sriy)
. } ] ' 1 ! ] =3 e
Place: Chandigarh FOR UNION BANK OF INDIA 3, Vishal Blurber f%rWDﬂ“'%ﬂm Bawa Khal , Tehsd ang n'q;n.la—.fnrlh.-ﬁ'wh Re 1148 030 (Rupees | Eamesi Monsy Deposit (END
Works | Bad increage Amount | 128071 ARES ADMEASLIRING (M 53, FT):|  Thirtean Lakh F:-r':.';E' b R, 92,5000 (Rupnes
EFB Mo Ris. 1:I_.I_uﬂ-ﬂ|'- I'REHDEEIE :ITwEr'-Tg.' E?&'&"ﬂl"ﬁ%ﬁjﬁﬁauﬁ@g“ -’ﬂaarh. Thidizand r-musth]l.Mraﬁ hrly| ety To Thousand
no n Fll:F'E L
. VAR Area 420.00,463.00 3400 50500 | i Five Hundred Onfy)
Date of [napaction of propeny EMD Last Date Diate) Time of E-Auction

FRIDAY, DECEMBER 6, 2024

Public Motice For E-Auction For Sale Of Immovabile Properties

Saln'of lmmorable proparty morigaged 1o [IFL Homa Fnance Limied (Sormedy knicwn 25 inda infolice Housing Financa Lid ) (0FL-HFL | Ciomarmie Cffns ol Plg| fo, 968 Lb'rcﬁ Wirar,
Phase=V, Gurganna1 22015 (Hanana) and Branch 0ficn af " 800:2, Leela Bhawan Opp Income Tax office, Patiata 147001 , "IFL, Opp Gopal Mandr, Jalandhas Road, H

« 1560017, SC0 M907-200d, MO FLOOR, SEC ZiC, CHANDIGARH-160022 OF Rafnder Magar, Moar Tehsil Complex, Jalandhar-$84001"under the Seounlsslion and
Recomsiruchon of Pnaroal Assss and Exforeemen] of Secumily inless] o, 2000 [hersnaller AT Wherees e Auborined Offcer [A07) ol BIFL-HFL had lagen he pogsession of he

oshiarpur

Fhve Thaugand Cnly)

Pupjak, 1400501 AREAADKMEASLRING [#d

Twanty Laah Fowtaen
Thousand Froe Hundoed o

Eryloraired propeertiens pursLEnt o e notbos Reued NS 1302 of the Actinthe loliveing nen acopun|aeoaiect nas, with  nghtio sal the sene on "AS |5WHERE 15, A5 15 \WHAT B BARIS
and WITHOUT REGOURSE BASE" for realization of IFL-HFL's dues, The Sakewill ta dona by the underskoned thiough e-gchion platform provided al e wakese; wwey Honehome com
Barrower(s) ) Demand Notice Description of the Immovable | Date of Physical Passession | Resarve Price
Co-Borrower(s) | Date and Amouni propertyl Secured Asgel R, 10,44, 000/ (Fupees
iGuarantoris]  [y4-MAR -2024 Rs. 11,T8823- | Allthal part and parcei of the propery bearing E-Nov-2024 Tan Lah Forty Four
1. Mr= Manjt (Rupees Elven Lakh Sevanty | Plal Heo 46, bearing KhewalBhaleni na, Thausand Only)
Haur Eighl Thowsand Eight 58T ornprised under Khasa No BH[E Total Quistanding Earne sl Money Depost [ENDY
2 Mrs. Panvindet | cindred and Twenly Three 0, B12{50, P2 IETY, Kitte 03, Shuated|  AsOn Date 13-How-2H4
Fa Cinlyh gt Guru Teg Bshadur Cchn'g Vilagat R 12,88, 308 [Rupees R, 1,04, 4000- (Rupsss
S%H;a'qn Kaut [t Cihakanzu b Iﬁ.ﬂf?bﬁpﬂumﬁ.d;;ﬁl Twalva Lakn Eignly E.: { . I.Ia:'-.l-u Feur
it g & Cislric Palisia Punjab, | Thous hoerzgn Four Hundred
Pr ot No Rs. 20,0000 (Rupaes Taanty & AOMEASURING (IN S0 FT.) Hm:ﬂnd&rﬁhﬁr‘m A o Dnl:li;| :
Lidi31144) Thausand Only) Praperty. Tvpes Land Area, Carpel Area,
Buill_Up_hrea, Super Built Up Area
Praparty Area; T2000, B4167, TI500,
45 0 | Arme sdmaasuning 514 Sg FL)
1, A Ashok 20-May-2024 Rs. 11,20,021/-| Al That Parl Ard Parcal OF The Prope 1 2024 Rs. 11.48, 000 (Rupees
Kumar 2 Mrs,  [{Rupess Eleven Lakh Twenty | Bearng Progerty Ouf Of Knewst o, il Tm?wﬂ,m“dw EIE-'.-'l:nLakllFl::I!.- Eighl
Marindar Kaur howsand and Twenty Ona Only) | KBk Me. 670, Krizsra: Mo 4401053 Pasrt O Thausand Criy)
3 M= Bhag e 140312 (5-17), Hatbast No 157 Wage Chak|  As On Date 12-New-2004
Farkash Bid Increase Amaund Mehre, Tehsil Dasiva, !Iihaul]ha'i. Dsticl| Re. 12,00,757)- (Rugeas | et Naney Duposit {END
Coaipeiter Hougs | R, 25,0000 (Fupess Twenly | Hoshamur, Punal, 134001 Araa Admeasinnd | Twalbeo Lakh Saven Hundrod [ Rs. 1,14800- {Rupess Ore
Prospect No Five Thousand Ony] fi il R ey B R T Fifty Seven Ordy) Laieh Feuripan Thousand
= 1 (s Veasurg 8853 = seblamhabol
1. M5, Ghobba | 22-Jul-2024 Rs. 1968042.000-( AN that part and. pamel of #w propedy| Daie of Symbolic Passassion | Rg, 25,78,0000- (Rupees
Rani {Rupaes . Wirdtean Lakh Sty bearing Plot no.B31 Bearing  Khata 16-0ct-2024 [ Tweniy Fiva Lakh Savanty
2 M, Yaman Esght Thousand Nine Hundred| na 3037305 Khasra no 270 287i0-14) ks Eight Thousand Only}
LR and Farty Two Only} ZTEOt) SNy evere-g)l  Tobal Outstanding Exresi Money Dupesil {END
LHEd [Csan S (9, o Sh o i e e
| DA oty MiEage Bhaga-Majra Rs_ 2 57 800- (R
R, 25,000 (Rupeas Twerty ':hg?ﬁhﬂm-' Di:m?l 54 Magar, -ng'l:i | Rs.20,14.596 |- [Rupeas Tiuli_akh Filty EJEII::::

Thrusand Exghl Hundrad

5. FLk Propardy Type: - Land_fuma,

Supar_Built_Up_Area , Carpei_Area Hinety Six -Orniy) Dinly)
Fromarty Area: 7100, 655 50 530, 50 _ _
1. Mr. Tahaad: 2T-Aug-2024 Rs. 1985445 Al ol part and parcel &l the propary|  Dae of Possession Re. 9.27,000/- |Rupees
Ao Ansari |Fupaes Elewen Lakh Eighty Five| baaring  House mo. 197, propesty oul-of 6 Nov 2024 Nine L akit Twanty 3
2. Mrs. Abida Thousand Four Hundred s Khesrabla 1111, 12,21, 02 3 41, B, Trausand Oty
Khataan Farry Freo Oréy) oM, R 10M, 22 22, 2N, 2, Total Ounstanding Ay
& Tohesd Wood T T 42, 18NS, 260103, 2.3, 33 Siuated al | As On Date 13-Nov-2004 s
(Praacto | Ra. 20000 (Rupous Tworly | Bl s ety vt ARea| RS 1228484 (Rupees | e 42700 [upecs
ct » et B EHapees Twenly sl dakmdhar | ¥ « 14,435,408 : :
Eﬁg:!“rn Fhousand Criy) ADMEASURSG (IN S0, FTF Propery Twatea Lakh Twenly Eighl Minaly Twa Thausand

Tyner Land. Aras, Super. Bult Up Ama | Thossand Four Hundred Eighty  Seven Hundred Orly)

Fublic Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))
Sake of bnmavable -propery morgagsd to 8L Homa -Finangs Limied (Formesty knoan as india Infolne Housing Firance Lid. ) (IIFL-HFL) Comporate Office al Pict
o 5 Lidyog Vinar, Phase-Iv, Gurgaon-123015 (Haryanal and Branch ffice at- *5C0 32, 2nd FLOOR, PAL P B BLOCK, RANJEET AVENUE, ANRITSAR,
PUBLIAB- 143006 , 500 2007-2903, ZMD FLODR, SEC T30, CHANDIGARH-160022", Sapna Comphes, Namdey Chewh, Opposite Blkaner Sweets, Bathinds —
154001 , 0 Rajinder Magar. Near Tehall Complax, Jelandhar- 1880017, © BFL, B-Xil01FIRST FLOOR OPPOSITE NEHRU PARK, ABOVE ROHIT MEDICOS. PARTAR
ROAD, MOGA- 142001 = IIFL, Abervs Evergreen Energy Saluthans, Raiteay Station Road, Opp LIC Office, Sangrur, Punjsb- 148001, 5C0 NO 1, 18t Floor

[Fschon FCMEEETaC S IRERc | (D EabRLATS. opposite Uppal Crockery , Near Chandigarh Sweets , Kharar landran Road, , Sector 127, Kharar , Punjab - 140307 , K € Complex Circular Road Valmik chow mear g
| with the Board | Emall kt: |neiEnUB0EEMal.com Bus Stard B-D6D0470 Aliove Relaxo Show Room, Faridiol Punjsb- 151203 “Lrer e Seeurlisalien and Recorstnction of Financial Assets snd Erforcament of ootk naig oo P RD e e e e e
10 Ao E il o b s | 672, Des gt K e, i Dot 110005 || | S Al 002 st . Wowads e Auhotees O A IF st b ks s s e | | 1 Fr98Bcielngi  aucion, g cors i o e el i S Pro s ecshome o el e and s
| pormespondknes with thir Imenm Emall Id: cippewrisnbr gl opm igaued LIS 132) af the Actin Ihe lolkowing las atcouneaiproapect nes. wih a pght Lo 2sil ihe gamse on “AS IS WHERE |S BASIS, AS IS WHAT IS BASIS AND WITHOUT e BV e Bnd AN cend et abovs ineatinad Branah Ok, o ol e g digen i i
| Resclusion Prodessional &Eﬂﬂlﬂﬁﬁbﬂiﬂlr.‘u resdization of IFL-HFL'S duas, The Sale wil be done by e undansgned Frough e-auction platform previdsd al he websile, www ilanshame.zom 2. The hidders shall impeoye their offer in mulliple of smaunl merdioned under fhe calumn Bid Increass Amoun!” In case bid i placed in the last 5 minules of the
PN | ' T e e L [y I -3 onrower s ! Derand Nolice i e i Ra Pri CACesdnig ez e BUCHan, s choeing D wil suiamabicaly gef exlanded or 3 minukes
L] Lod dcke for slwvindion o b | DI04 Enaﬂmmrltr[! Data and Amount “ﬂ%?ﬂ;,m,:?'“ Ao EApCA it = ;:;:M._ 'T;-.-.:-eaa T 3, The sioussiil busder shoukd depesil 25% of Hoe bid amiourt Lafter acjusfing EMD} within 24 hours o the acneptanc ofbid prios by the AO and i balance 75% of
12 | Classes of crodiors, Fam under clause | ok applcabla iGuarantar{s) = == e 'FE"-TI'|EIE1T| Y the i amount within 15 days froen thedate of confimmaton of aala by the securad creditor. Al depealt and payment shall be in the prascribed mode of payment
i I} i sub-section (EA) of sectan 1, 1 MR, JASEIR ;;“';";1 ;;.!,_ (Ruotis Sir Lakh &Hﬁ ik gp;%ﬁ of 't&“ﬁ_ﬂ:g I:E' 30-Jan-20:24 opais e Qi) = &, Thepurchaserhas iobear she onss, applicabie stamp duty, lees. and any ofherstaluinny duss or other dues ika municipal lag, slecinciy charges, land and &l cther
| ecertiried by the plerim esoion SINGH Kty Crve Then L;.rr‘lml:;' Pl P EEEH-HE-ﬁi YSR1 BAR B13 Total Outstanding : Inccental eoets charges Inchuding all laxes and rbes culgoings reatng To the property .
- 2 MRS SOFIA e ausand Lng 818 SSRETING S1EAETIAL. M5a 102 | As On Date 13-Hov-2024 Eamest Money Deposit (EMDY 5, Theprchaser has o pay TDSapplicaicn o the transactionipayment of sale amount and submit ha TDS cerificats wish [IFL HFL
----iwp&l e — e T EaLIR Hundred Twenty Iein Q) BEEIET DI ' Ei‘EE'E?.LI'E ; 11‘:55.5 TG Rs. 65,3000 ( 5 d. Bidders ae achised (oo & The vestseabe Fillp: T illanelcme. cam ard hilps D i.comihome-loaraipropertss-lo-awction for detsil (Erme and
13| Names of Inactvency Professicnais HEk Bcalue Prospect No | SR T ERETINGA . TYSEETN B0 E:%ﬂ‘ﬂmﬁdﬁ: i-'u.-a'Thl:-.émlm':l Teh.ﬂ.m:-:rg.- canditions of suction sale & surtion appcation form bedone submiing thair Bids for taking part in Tha s-auctian sala proceedings. _
| iderifiod 10 ot 2 Authorsod 28T4) Rs. 20,000/- {Rupaes Twenty | E01, 64, T, 21506702 Er'rﬁ&ﬁT';L*Hf Thvousand Two Hundred Arid Hundrad Drik) i Eﬁﬂi}ﬁﬂ%:ﬁiﬁé;ﬂm it ol e bt e e il
| Representatve of creditons in 8 class Thousand Onk %}éﬁﬁlﬁ;‘&g;& EEJE?EIIET?SEI 2__:|.“.|E l;ﬁﬁmﬁi Minety Kirse Criy) & E:lr:u'yqu;r,' rda.bu.-'ll;:Frclpnn}'llmls_lrr::E_?adiuauf Propety and Criine bid ec. call IFL HFL ol Treg ro, 1800 2672 489 fram 08:300hrs o 18:00 hrs bebwesn
| [Thi s | | 1 i o LA crcday 1o ey or vl bhamail-can TS Com
T8 Fiert o rel o Ootaer | R e o AR O i . Punih . 163001 [ 2nd 5 e b o el s it i s st of s sl s
} ] i ¥ W Ty u S
;a.uﬂr:naaﬂ reprecentatives mne Svalatiie Mt/ bl B downicadfonT i) waﬁ%&m&ﬂ%t.miﬁﬂ 10 Fclrﬂ-a'm?nnﬁl;n_ishnmbyur-mlrrdmEmmwn':i.wlinl:nsﬂill'n?riaimmlul:lﬂ'-nnl:l:*:'r-:'iaidmidnssﬂ_mnﬂ'mbﬂmﬂnnwﬂﬂmnwﬂﬂl.w
[ o 10 ol A ppicable, . Ca:‘pet-ﬁmaadmmurr-g{iﬂﬁq 1 i 11 Ili- n&b::l‘.'-l'l_iufal.t"l.t:'l 'r_-'le-’l!a'ia.l w uyll-e§umarulbcpﬂ.l3ﬂmpumum il e abdrves slipulaled B, e sala will b cancelbad snd twe amount
B iif3 | r g} {2-Japn-2023  Rs.. 773,504 | A thal part and pamel of the propery bearing Ra. 852 006 /R almady paid will be forfaited {nclyding EMD) and e proparty wit be again put sl _ o . " :
Nofice is hevely given that the Netional Company Law Tribuned, Delhi Bench-ll has orderad < s ot ?ﬁ il | 25-May-2034 200000 8. B, {Hupees 12, AD reseres tha rghts o postoaneicancel-of vary he lams and-oowdibon of lendedauctian withaul Sssigning any reason heceol In case al &y diggpule in
the commeancament of 3 corpomate insotvency resolution procass of M/s PAVMI(MP) SOLAR g"":{r&é'_‘:" %’Eg:‘i?_niegfr'; '—FH:E HS:::TIMT ﬂ“{ﬁ;ﬁﬁ“ﬁﬁé&% Eﬁeﬁﬂi{;ﬂ: Tatal Cetstanding Eight Lakn Ninsty Two tarckrupctinn; the decision af AD of (EL-HFL will ke fnal
T e Pt PR VR A PHTEE L TED e e atdinen st ]| Pumes iy, A d Vst 426 Sl coreran|AsOn Dt {1k 0 MT“::;’;:-: 51 STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
. T, ; ) = i : o I—- LNGEF FUIASIH NG, J {3-13L Hiile ) R 10,37 344/ (Rupaas Ten The Baenraer pre hesiishy mobfed 1 pdy Iha sum & menionied aliave alang wilh uplo dated inkanast and dancilisry fipanses belore ke date al Tandardiicticn,
their claims with proal an o Defore 19322024 1o ihe interim resalution professianal &l the - Bid Incrzase Amsouind 1y, SEAMTE-ITY Wi dials  Hadbast ! bl pioblalo | el -l ; 9 H R
i ass ettiored Seaknet Sty o, 10, M g g 1L s &.lﬁfm. Tehsi Khacar Lﬁ?ﬂ?ﬁ%ﬁﬁdﬁl}cﬁ'ﬁf N FIL-I: hﬂjﬂ#{ﬂ[ﬁpﬁ;ﬂ f_;l,ﬂr.;wmcptmem n;_;ﬁg‘mmmmm:imamu|:|5|snuau:|ue-adan}-mllt-aren:-:r-waredmlh rierestandcosl. : )
The financial creditars shall subamit their clasma with proal by electronss rreans onfy, Al other Thousand Oniy) Fisrﬂpﬁﬁ.iuﬂa;a'. f-'I-:i'g;EEi.EHJ.'IE:;t Punyah, Orey) i "'Hllm"m nfm 804 = Punjab - 06-Dacemier-202¢ SdiAutharised Officer, IFL Home Finance Limiled
craditors may submit the claims with proaf in person, by post or by alactronic maans e e e e
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Terms and Conditions of the E-Auction:

1. The sale is on “As is where is basis”, "As is what is basis™, "Whatever there is basis,
and "No recourse basis".

2. Tha Sale will be done by the undersigned through e-auction Platiorm (with unliméted
extension of 5 min each)

J. The Description of Assets, Properlies elc. are provided in E-Auction Process Infarmation
Document which is uploaded on hitpsinght2vote.in and can alsa be obtained by sending
an emad on liquidator. spgglobalpvtigmail.com

4. Bigding in all Two aptions shall be allowad on submission of EMO foreach Option/iot.

5. If Highest bidder under Option A offers bid value as mentioned in paint above, H1
bidder under Option A shall be declared as the successful bidder and E-auction
under Option B shall stand cancelled.

Last data of receiving eligibility documents:  20-12-2024
Date of declaration of qualified bidder: 24-12-2024
Date till final inspection: 3-12-2024
Last date of Submission of EMD; 03-01-2025
Date of Auction: 06-01-2025

. The Liquidator has the absolute rght %o accepl or resect any or all offerds) or
adoumny postpone/cancel the e- Auction or withdraw any property or partion thereof from
lhe auction proceeding at any slage withouf assigning any reason thereaf, Sdl.

Pramod Kumar Misra

Liquidator -5PG Global Distribution Private Limited (Under Liguidation)

Drate s 0612/ 024 IBBI Reg Na: IBEINPA-001IP-P-028692022- 202314089
Place: Gurgaon AFA Valid Upto: 30.06 2025

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

18t Floor SCO 33-34-35 Sector-17A, Chandigarh
{Additional space allotted on 3rd & 4th Floor also)

Case No.: DA/319/2024
Summons under sub-section (4} of section 19 of the Act, read with sub-
rube (2A) of rube 5 of the Debt Recovery Tribunal [Procedure) Rubes, 19393,
CANARA BANK Exh. No.: 23703
Vs
To, AGYAPAL SINGH
12) Agyapal Singh D/W/S/0- Angrej Singh Shei Agyapal Singh Son of Shri Angrej Singh
Resident of Village Bansa, Tehsil and District Karnal Haryana.
SUMMONS
WHEREAS, DAJ319/2024 was listed bafore Hon'ble Presiding Officer] Registrar on
21/0812024.
WHEREAS this Hon'ble Tribunal is pleased to issue summans/notice on the said
Application under section 124} of the Act, (04} filed against you for recovery of debls of
Rs. 4602747.70(- |application along with copées of docwments ete. annexed).
In accordance with sub-section (4) of section 18 of the Act, you, the defendants are directed as
Linder -
() To show cause within thirty days of the service of summans a3 to why relief praved for
should nol be granted:
() To disclosa particwlars of properties or assets other than properties and assats
specified by the applecant under serial number 3A of the eriginal applicatian.
(M) You are restrained from deafing with or disposing of secured assets or such other
assets and properties disclosed under serial number 34 of the original application, pending
hearing and disposal of the application for attachment of properties.
(IV) You shall not transfor by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets aver which sacerity interest is created and! or other
assets and properties specified or disclozed under serial number 34 of the original
application withaut the prior approval of the Trbunal.
IV} You shall be Bable fo account for the sale proceeds realised by sale of secured assels or
other assets and properties in the ordinary course of business and deposit such sale
praceads in the account maintained with the bank or financial institutions halding security
interest over such assets.
You are also directed 1o file the written statamant with a copy thereaf furnished 1o the
applicant and 1o appear befare Registrar on 16/11/2024 at 10:30 A.M. failing which the
application shall be heerd and decided in your absence.
Given under my hand and the seal of this Tribunal on this date: 22.08.2024.

Signature of the Officer Authorised to issue summons.

08-Jan-2025 1100 ha -1400 hrs 10-Jan-2025 1l 5 pin. 15-Jam-2025 1104 hwrs.-1300 hrs.

Made Of Paymant :- EMD payments are io be made vide online modas only, Tomake paymants you have to visit hitps: e iiflonshome.com and pay
theaugh link available for the propertyl Secured Asset anly.Mote: Payment link for each propertyf Secured Asset is different. Ensure you are using
link ¢f the properyl Secured Assel you intend fo buy vide pubdtic auction.

For Balance Payment - Login hitps:\wewiiflonshome.com =My Bid =Pay Balance Amaunt.
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T Eg ufa".aia. |11e| d%&ﬁﬂl&[& and cnlne Feining on e-auction prospectie biddars may coract e serdos provder E mall 1Gc- cansdliflorename com. Suppon

plina noc 1800 26T

& Foramy guery relaled o Propey dalais, i ool Prapemy and Onlins bid ebc. call IFLHFL ol free no, 1800 2672 S0 frony 05240 nig (o 1600 hra Deteeen
Monday o Friday o wiia loemalk:- cansiili e COTL

O Medee s hepeby giet o abose said borowens 6 calieel the housshald stides, which wers hing in e seaved assal-al the limne of laking physical possesgon

wilhin Tdavs, alferas IFL-HFL shall nol be resposible for En:r lpasof properly urder I cirsamstances.

10, Fusthess he flics i e nsiy' given i Lhe Bamawesrs, st in cags I'u::,: [l f'é ol kst he abows said ariclas cameshall besold in stcordanca vallh Law,

19, In Gase of-defudtin paymend af i I:rr' Ihe sccisstul bidder auclian purchaser wliin the dboyr sSpulabed time the sale sl be canceled and the amount
almachy paid willbe .i‘!td(.reritmg it progery vl be agiain pud fo sale,

12, AQ reserves the ighis b altancel of vary the fems and condtlion af tendenaucion withoud assgring any masen thereal, b case of any dspule
IenderiBuchon, the decesion ol &af HFL-HFL vl b Snad

15 DAYE SALE NOTICE UNDER THE RULE 9 SLUB RULE {1] OF SARFAESIACT, 3002

The Bandendrare henshy nalified B pay 1he sum a8 menlioned shoue son g v upho daled nlérest and arsllary @xpensas befans e cake of Tendeniuclian
fading which the propesty will be Buctonedisclc Brd balance tuas if any will e recowered wish Interast and cast

Placs : Punjab Date ; 0-December-2024 Sdi-Authorised Cfficer, IIFL Home Fmence Limitad

financialexp.epaprin

Shareholders whose email IDs are not registered, are requested to contact the Company at
cshare@winsomegroup.com or NSDLCDSL (in case of dematerialized shares) or Link Intime India Pwt.
Lid. {'RTA) at swapann@linkintime.co.in (in case of physical shares) and send a scanned copy of the
raguest letter signed by all the shareholders along with self-attested copies of PAN Card and address
proof to register their email ids.

The instruction for attending the meeting through VC/OVAM and the manner of participation in the
remole e-voling or casting vote at the AGM through e-voting is provided in the Nolice convening the
AGM. The Notice also contains the instructions with regard to login credentials for shareholders, holding
shares in physical form or in electronic form, who have not registered their email address either with the
Company or their respective DP. Members participating through VC/OVAM facility shall be counted for
the purpose of quorum w's 103 of the Companies Act, 2013,

The members holding shares in physical form are requested to consider converting their physical shares
into dematerialized and aliminate all risks associated with the physical shares.

Further, pursuant to the provisions of Section 108 of the Companies Act, 2013 and Rule 20 of the
Companies (Management and Administration) Rules, 2014, as amended by the Companies
(Management and Administration) Amendment Rules, 2015 and Regulation 44 of the SEBI (Listing
Obligations & Disclosure Requirements) Regulations, 2015, and Secretanial Standards on General
meetings ('53-2') the Company is providing to the Members the facility to exercise their right to vote on
the business as set forth in the AGM from a place other than the place of venue of AGM by electronic
means. The Company has engaged services of Link Intime India Private Limited to provide remote e-
woting facility.

The remote e-voting period commences on Tuesday, December 24, 2024 at 09:00 AM (IST) and shall
end on Thursday, December 26, 2024 at 05:00 PM (I15T). Members of the Company holding shares in
physical or dematerialized form as on the cut-off date, being Friday December 20, 2024 may cast their
vote by remote e-voling or may vote at the AGM, The voting rights of the members shall be in proportion
to their shares in the paid-up share capital of the Company as on cut-off date. A person whose name is
recorded in the Register of Members or in the Register of Beneficial Owners maintained by the
Depositories as on the cut-off date shall be entitted to avail the facility of vating through remate e-voling
or at the AGM. A person who is not a member on the cui-off date shall treat this Notice for information
purposes only. The procedure of e-voting/attending AGM is given in the Notice of AGM.

Any person, who acquires shares of the Company and become member of the Company after dispatch
of the notice and holding shares as of the cut-off date i.e. Friday, December 20, 2024, may obtain the
login |ID and password by sending a request at swapann@linkintime.co.in or
cshare@winsomegroup.com.

Further, the facility of e-voting will also be made available at the AGM and members attending the AGM,
who have not cast their votes by remote e-voting shall be able to exercise their right at the AGM.
Members who have already cast their votes through remote a-vofing will be entitled to attend the AGM
but shall not be entitled to vote again.

C3S Girish Madan (C.O.P. No. 3577) of M/s. Girish Madan and Assocciates, Company Secrelaries has
been appointed as the Scrutinizer to scrutinize the voting and remote e-voling process in a fair and
transparent manner,

The Securities and Exchange Board of India (SEBI) vide its notification dated January 24, 2022 has
mandated that all requests for transfer of secunties including transmission and transposition
requests shall be processed only in demalerialized form. In view of the same and o eliminate all risks
associated with physical shares and avail various benefits of dematerialization. Members are
advised to dematerialize the shares held by them in physical form. Members may contact the Company
in this regard.

Pursuant to Section 81 of the Companies Act. 2013 read with Rules framed thereunder and Regulation
42(5) of the SEBI (Listing Obligations and Disclosure Requirements Regulation, 2015 the Register of
Members and Share Transfer Books will remain closed from Saturday, December 21, 2024 to Friday,
December 27, 2024 (both days inclusive ) for the purpose of Annual General Meeting.

In case of any queries, members may contact to RTA at email: swapann@@linkintime.co.in or on: - Tel:

022 —4918 6000 or to the company, atemail cshare@winsomegroup,com.
For Winsome Yarns Limited (Under CIRP)

Sdi-
Manish Bagrodia

Director (Power Under Suspension)
DIN:-00046944

Dated: December 06, 2024
Place: Chandigarh

New Delhi
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ISSUE
PROGRAMME

ISSUE OPENS ON: WEDNESDAY, DECEMBER 11, 2024*
ISSUE CLOSES ON: FRIDAY, DECEMBER 13, 2024

*Ciir Company may, inconstltation with the BRLM, conslder ciosing the Bidlszuwe Penod for (HEs 1 (one) Working Day prior fo the Bld¥ssie Closing Dale in accordance with the SES! ICDR Reguishions. [#The UP mandste end ime and dade shall be &t 5:00 p.m, on Bidizsue Closing Day

THE EQUITY SHARES OF OUR COMPANY WILL GET LISTED ON SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIA LIMITED (‘'NSE EMERGE'’

In case of any revision in the Price Band, the Bidllssue Period shall be exiended for at least three addiional working days after such revision of the Price Band, subject to the tolal
Bidilssue Period not exceeding 10 Warking Days. In cases of force majéurs, banking sirke or similar circumslances, our Company, for reasons 1o be recorded In writing extand the
Bidflssue Period fora minimum ofthree Working Days, subject to the Bidflssue Period not exceeding 10 Working Days. Any revision in e Price Band, and the revised Bid/lssue Period
If apphcabla, shal be widaly dissaminatad by nolification to the Stock Exchanges by issuing a press release and alse by indicating the chandge on the wabsite of the BRLM and at the
terminals of the Members of the Syndicate and by inimahion to Designated Intermediaries and the Sponsor Bank|s), as applicaiie

Thés Issue is being made through the Book Bullding Process, interms of Rula 19(2)(b) of the Secunties Contracts{Regulation) Rules, 1957 -az amendad {*SCRR") raad with Regulation
2282} of the SEBI ICDR Regutations and in complhiance wih Regulation 253 of the SEBI ICDR Regulations, whersin not more than 10.01% of the Met Issue shall be available for
allocation on a proporionate basis to Qualified Institutional Euy'e-'s (“0QIBs") (the "QIB Portion"], Further, 5.12% of the Mei QIB Portion shall be avaiable for alfocation on a
propartionate basis b Mutual Funds only, and the remainder of the Met QI8 Portion shall be available for allocation on 8 properionate basis o all (1B Bidders, including Mutual Funds
subiect tovalid Bids baing received at or above the lssue Price. However, if the aggregate dermand from Mubeal Fundz isless than 5.12% of the Net (IB Portion, the tafance Equity
Sharas available for allocation in the Mutusl Fund Parion wilt be added to the remaining Net QIB Parbon for proporiionale allocation lo QUBs. Further, nat less than 44.98% of the Nat
kasue shall be available for allocation on a proportionaie basis to Non-InsBluional Investors and notless than 45.01% of the Met Issue shall be available for alocation fo Retad Indvidugl
Investors inaceordance with the SEBHCDR Requlations, subject o valid Bids baing recaived (rom them ator above the Issue Price. All Biddars are required o padicipate in the lssue by
mandatonily ullizing the Application Supporied by Blocked Amount (“ASBA") process by providing detals of their respeclive ASBA Accouni {as defined herginafter) in which fhe
corrasponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“5CSBs™) or under the UP| Mechanism, as the case may be, to the axtent of respactive Bid Amounts
Anchor Investors are not permitied fo participate inthe Bssue through the ASBA process, Fordetails, see Tssue Frocedurs on page 2349 of the Red Heming Prospectus.

All patential Investors shall participate in the [ssue through an Application Supported by Blocked Amaoun! ("ASBA) process including through UPI mode (as appécable) by providing
detads about the bank account which will be blocked by the Self Certified Syndicate Banks ("SCSBs") for the same. For detas in this regard, specific attenfion is inwiled 1o Tssue
Frocedire” on page 259 of tha Rad Haming Prospacius. A copy of Ried Heming Prospactus will ba deliverad to the Reqsstrar of Companies for flng in accordance with Section 32 af the
CompaniesAct, 2013,

Bidders/Applicants should note that on the basis of PAN, DP ID and Client ID as provided in the Bid cum Application Form, the Bidders! Applicants may be deemed to have
autharized the Depositories to provide to the Registrar to the lssue, any requested Demographic Defalls of the Bidders! Applicants as available on the records of the
depositories. These Demographic Detalls may be used, among other things, for or unblecking of ASBA Account or for other correspondence(s) related to an issue.
Bidders! Applicants are advised to update any changes to thefr Demographic Detaills as available in the records of the Depository Participant to ensure accuracy of
records, &ny delay resulting from failure to update the Demographic Defails would be at the Applicants’ sole risk, Bidders! Applicants should ensure that PAN, OP ID and
the Client [D are corractly filled in the Bid cum Application Form. The PAN, DP ID and Client 1D provided (n the Bid cum Application Form shoubd match with the PAN, DP D
and Client ID available in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected, BiddersiApplicants should ensure that the beneficiary
account provided in the Bld cum Application Form is active. Investors must ensura that their PAM is linked with AADHAR and ara in compliance with CEDT Motification
dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021 and CBDT circular no.7 of 2022, dated March 30, 2022
read with press release dated March 28, 2023 and any subsequent press releases in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS QBJECTS: For information on the main abjects and other objects of aur Company
see seclion ifled History and Cartain Corporafe Matters”™ on page 145 of the Red Herring Prospectus and Clause |1 of the Memorandum of Assocation of our Company, The

LIABILITY OF MEMBERS AS PER MOA: The liability of the members iz limibed and thiz liabidity i& imited bo the amountunpaid, if any, on the shares held by them.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Autharized share Capital of the Company is % 26.00,00,000 Lacs divided into 2,60.00,000
Equity Sharasof face valueof T 10 pach. The issued, subscribed and paid-up share capital of the Company before the ssue is ¥ 18,25.00,000 lacs divided nto 1,82 50,000 Equity
Sharesofface valee of T 10/ each. For details of the Capital Struchire. see section titled "Capiftal Siruciure”on the page 72 of the Red Hearring Prospectus

NAMES OF THE SIGMATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: Given
below ara the names of the signatonas of tha Mamarandum aof Associabon of the Company and the number of Equily Shares subscribad for by them at tha time of signing of the
Memorandum of Azsocialion of our Company, Mr, Lelzsaheb- 5000 shares of T 100 and Mr, Ralendra- 5000 shares of T10- each. For Details of the main objects of the Company
as contained in the Mermorandum of Assodiation, see section Bled "History And Cenaln Corporate Mallers® on page 145 of the Red Herming Prospeclus, For detass of the share capdal
and capital structure of the Company see sechion iled "Capital Sfrucfureon page 72 of the Red Hemng Prospecius

LISTING: The Equity Shares ssuad thraugh this Red Herring Prospectus ane proposad b be listed on the EMERGE Platiorm of Mational Siock Exchange of India Limited {"WSE®). Our
Company hasreceived an ‘m-principle’ approval letler dated September 30, 2024 from NSE for using its name in this offer document for listing cwr shares on the EMERGE Platiorm of
the NSE. For the purposes of the lssue, the Designated Stock Exchange shall be NSE. A copy of this Red Heming Prospecius and the Prospectus shall be filed with the RoC in
accordance with- Sactions 26{4} and 32 of the Companies Act, 2013. For details of tha material confracis and docements that will be avaitabe for Inspaction from thadata of this Red
Herring Prospectus untd the Bidf lssue Closing Dale, see “Maferal Confracts and Documenis for inspection"on page 3571 of the Rad Harring Prospectus.

DSCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA{"SEBI™): Sinca the Issue is being made in tarrms of Chapter B of the SEBL{HCOR) Regulations, 20148,
The Red Haming Prospecius has besn filed with SEBI. In lerms of the SEB| Regulations, the SEBI shall not issue any observalion on the Offer Dacument. Henoea thara 15 no such
specific disclaimer clause of SEBI, Howeaver investors may referio the entirs Disclaimer Clause of SEBI beginning onpage 267 of the Red Herring Prospechus

DISCLAIMER CLAUSE OF NSE (‘NSE EMERGE") (THE DESIGNATED STOCK EXCHANGE): it is to be distinclly understood that the permission given by NSE should not inany way
be deemed or construed that the Offer Document has been cleared or approved by NSE nordoes it cerdify the correctness or completeness of any of the contents of the Offer Dociment
The investors are advised to referto page 265 of the Red Herring Prospectus for the full text of tha Disclaimer Clause of NSE

RISKS IN RELATION TO FIRST ISSUE: This being the first public isswe of Equity Shares by cur Company, there has been no formal market for the Equity Shares of our Company. The
face vaiue of the Equity Shares i T [+] each. The Floor Price, Cap Price and Issue Price as determined by our Comxany in consultation with the Book Running Lead Manzger, onthe
basis of the assessment of market demand for the Equity Shares by way of the Book Building Process, as stated in the "Basis for lssue Price "on page 82 of the RHP should nof be taken
i0 be indicative of the markef price of the Equity Shares after the Equity Shares are listed. Mo assurance can be given regarding an active andior sustained irading in the Equity Shares
nof reganding the prce al which the Equity Shares will be Iraded after listing.

GEMERAL RISK: Invesiments in equity and equity-related secunfies invoive a degree of nisk and investors should not invest any funds i dhis Issise unéess they canaffond fo take the
risk of losing thelr enfire fwestmeant. [nvestors are advised (o read the risk factors carefully bafose taking an iwestment decision in the |ssue. For taking an irvesiment decision,
investons musl raly on their own examination of our Company and the issee, incuding the rsks imolved. The Equity Shares in the Issug have not been recommended or approved by
the Securifies and Exchange Board of India ("SEBI"), nor does SEBI guaranies the accuracy or adequacy of the contents of this Red Herming Prospectus. Specific abiention of ihe
investors ks invited to the section “Risk Faciors”on page 27 of the Red Hesring Prospecius.

ISSUER'S ABSOLUTE RESPONSIBILITY: The Company, having made all reasonable inquiries, accepls responsibity for and confirms that the Fed Hermring Prospeches contains all
information with regand fo the Company and the lzsue, which is material inthe contextof the [szua, thatthe informiation contained inthe Red Herring Prospecios is true and correct in all

Memorandum of Association of our Comgany & & material document for inspection in refafion fo the Issue. For further details, see the section led "Walers! Confracts and Documents

for inspechon”on pase 331 of the Rad Hermng Prospacius.

Simple, Safe, Smart
ASBAY| way of Application-
M.ﬂ HE use ﬂf H:l ” LIMNIFMED FAYAENTS INTERFACE
*Application Supported by Blocked Amount (ASBA)
is & better way of applying to issues by simply
blocking the fund in the bank account, For further
details check section on ASBA.

Mandatory in Public Issues.
Na chegue will be accepted.

malarial aspects and |5 nal miskeading in any materal respect, thal the apinions and intenfions expressed hersin are honestly held and that thera ara no other facts, the omession of
which makes ithe Red Hemng Prospecius a5 2 whole or any of such information or ihe expression of sny such apimions or infenbions misleading & any matens! respect

UP-Mow available in ASBA for all individual investors applying in public issues where the application amount is up to 7 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs, UPI Bidders also have the oplion to submit the
application directly to the ASBA Bank [SC5Bs) or to use the facility of finked online trading, demat and bank account. Investors are required fo ensure that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is
linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and the subsequent press releases, including press release dated June 25, 2021 read with press release dated September 17, 2021, CBDT Gircular No. T of 2022
dated March 30, 2022 read with the press release dated March 28, 2023 and any subsequent prass releasas in this regard.

ASBA haslo be svaied by all fhe invesiors sxceptAnchor Investors. UP may be svaited By (i Retsdl Indhidusl Bidders in the Retai Portion; snd (1) Non-Inshitisional Bidders with an spplicalion size of up lo ¥ 5 000004 the Non-instiutional Porfion; For defais on the ASBA and' UM process, pleass refer
o the getals given i the Bid Lum Appication Form and adnaged prospecius and also prease refer fo the sechion ‘Tssue Frocedure” on page 285 of the KHF The process 15 aiso vailsle on the website of Associahon of Invesiment Bankens of inara ("AIBI'} and Stock Exchanges and in the General
fnformation Docament. The Bid Cum Application Form -and the Abndged Prospecius can be downlpaded from the website Nabional Stock Exchange of india Limited ["NSE", and “Stock Exchange’) and can be chiained frov the list of banks thal is displayed on the websife of SEB! at
Wi sel o invesbhwebiothenOther Aclion.do PdoRecoanizedFpi= ves&infmia=35 and Mips v sebl gov infsebiwelofher Dlherdchion do PooRecognisedFoi=yesdinlmld=42, respachively a5 updaled from e fo time. For the Kal of UP] apps and banks Tve on IR0, pleass refer (o the fnk;
www set govin, LIPT Biaders Bidding wsing the UP Mechanism may apply through the SC58s and mobile applications whose names appear on the website of SEBI, as updaled from time fo fime. Axls Bank Limifed has been appoinfed as the Spansor Banks for the Isaue, in accondance with the
requirements of SEBI circular dafed November 1, 2015 as smended. For UPY related queries, invesfors can contast NPC af the toll-free nunvber- 18001201740 and Mal 1D- ipo.upi@npsi org.n. For fssue relefed grisvance investors mey contact: Khandwala Securities Limied - Ms. Sakshi Sharma/
Ms. Parika Shah (Telephone : +31 224 076 7373) (Email: ipo@kshindta. com)

BOOK RUNNING LEAD MANAGER

@nﬂmnwm

SECURITIES LISITED
Khandwala Securities Limited
GHl, Ground Flogr, Delamal House Mariman Poind, Mumbai, Maharashira 400027 India
Telephone: +91 22 4076 7373, E-mail; ipoi@kslindia.com; Website: weoskelindia.com
Investor Grievance E-mail: investorsgrievances@kslindia,com
Contact Person: Sakshi Sharmal Parika Shah
SEBI| Registration No.; INMOO0001689

AVAILABILITY OF RED HERRING PROSPECTUS: Irvestors should nole that Invesirment in Equity Shares involes a degres of risk and are advisad 1o refer to the Red Hamring Prospectus and the Risk Factors contained tharain befora appiying in the lssue. Full copy of the Red Harring Prospectus is available on the websile of the company al www supremelaciity. com
the wehsite of the BRLM fo the issus at www. kslindia.com and the website of NSE Emenge at hitps-fwww.nsaindia.com/companies-lisfingicorporate-filings-offer-documents#tsme_offer respectivaly

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obfamned from ihe Regisiersd Office of the Compgany: SUPREME FACILITY MANAGEMENT LIMITED, Telephons: +87 7023031800, Registered offica of the BRLM: Khandwala Secunties Limited, Telephone ; #8122 4076 7373 and at the selected locations of the Salf Cerlified
oyndicate Banks; Begistered Brokers; Designated RTA Locations snd Designated C0DPs participating in the lszue. Bid-cem-application Fomms will 380 be svailable onthe websies of NSE Emerge and the designated branches of 3C5Bs, the listofwhich is available ab websites of the slock exchanges and SEBI.

ESCROW COLLECTION BANK(S), PUBLIC ISSUE ACCOUNT BANK, REFUND BANK AND SPONSOR BANK: Auxis Bank Limsted

LINK TO DOWNLOAD ABRIDGED PROSPECTUS: hitps Veugremefaclty comfmwvesion

UPI: UP| Bidder can atso Bid through UP | Machanism

All capitalized terms used hareln and not specifically defined shall have the same maaning as ascribed to tham inthe Red Herring Prospectus

REGISTRAR TO THE ISSUE ,

A KFINTECH

EEFAFIA R PEAE A RN R

COMPANY SECRETARY AND COMPLIANCE QFFICER

Varsha Sahbani

Addrass: A-120 Jx Ganech Vision, Akurdd, Pume 411035, Maharazhira, India
Telephone; +91 7028091800

KFin Technologies Limited E-mail id; compliance@supremefaciiity.com
Sedenium Tower-B, Plot 31 & 32, Gachibowli, Financial Disirict, Nanakramguda, Serilingampally,
Hyderabad - 500 032, Telangana; Telephone: +81 40 6715 22227 1800 300 4001

E-mail; sfml.ipo@kfintach.com; Investor grievance email: ainward ris@kfintach.com
Website: weww kfintech.com; Contact Person: M Murali Krishna

SEBI Registration No: INROOOOO0Z221

Investors can condact the Company Secrelany and Compliance Officar, the BRLM or the Regisirar o the ssuem
case of any pre-lssue or post-izsus related problems, such as non-receipt of lefters of Allotment, non credit of
aliofbed Equily Sharesin the respective benaficiary account, non-recespt of refund orders and non-raceiptof funds
by electronic mods

On behalf of Board of Directoss

SUPREME FACILITY MANAGEMENT LIMITED
Sl

Varsha Sahbani

Company Secretary & Compliance Officer

Place : Pune

[ate : December 05, 2024

Disclaimer: SUPREME FACILITY MANAGEMENT LIMITED is proposing, subjact 1o applicable stlatulary and requlatory requiraments, receipl ol requisite approvals, markel condibions and ather consderations, bo make an initial pubbc offer of its Equity Shares the Red Hamng Prospecius dated Dacember 05, 2024 has been filed with the Registrar of Companies, Puna
Maharashira and thereafier with 3EBl and the Stock Exchanges. The EHP is available on the website of NSE Emenge at hitps: hwww nseindia.comicompanies-listing/corporate-filings-offer-documentsZsme offerand is available on the websiles of the BRLM at www. supremefacility com. Any potentiafinvestors should note thatinvestmentin equity shares involves a high- 2
degres of risk and for details releting o the same, please refer to the Red Heming Prospecius including the section flled "Risk Fectars " beginning on page £7 of the Red Herring Prospechss,

The Equity Shares have nol been and will not be registerad undertha LIS Securities Act of 1933, as amendad (the "Securities Act”) or any state secures aws in the United States, and unless so registerad, and may not be issued or sold within the United Siates, excepl pursuant o an exempton from, or ina iransaction not subject 1o, the reqgistration requirements of the
Securities Aot and in accordanca with any applicabla U, 5. State Securities laws. The Equily Shares are being issued and sold culzide tha United States in ‘offshore transactions’in reliance on Reguiation 3" under the Sacunifies Actand the applicable laws of each ursdichion whera such issues and sales ane made. Thara will be no public offerisg in the Unitad States.
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